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NOTIFICATION 
141

h July 2023 
ADDENDA AND CORRIGENDA TO 

PATNA HIGH COURT RULES, 1916 (Fifth Edition) 
C.S. No.176 

No. Misc-13-20 l6-289(Rules).- The following Substitution and Insertion is 
made with immediate effect in the existing C.S. No.I 51 and C.S. No.I 52 (Gazette Notification 
No.208) dated 15 .03.2016 whereby Chapter- IliA of the Patna High Court Rules, 1916 
(Filing Procedure) was earlier substituted with effect from 01.04.2016 and further amendments 
made vide C S No 158 (Gazette Notification No 775) dated 21 09 2016 . . 
Existing rules as per C.S. No.ISI and 158. The Rule so amended shall be read as follows:-

Rule 3(b) The proceedings/pleadings shall be By way of Substitution of existing provisions 
on A-4 size Bond Paper. of same number by new rules:-

3(b) All petitions, aflidnvits, memoranda of 
appeal and other proceedings presented before 
this Hon'ble Court shall be in A4 size papers 
(21.0 X 29.7 ems) having not less than 75 GSM 
and typewritten/ printed on both sides in Font 
style Times New Roman. 

Rule 3(c) The top margin and the lefl margin 3(c) Page set up and margins- 4 em on lefl and 
shall not be less than 2 inches and the bottom right; 3.5 em on top and 2.5 em bottom. 
margin not less than I inch. 
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Existing rules as per C.S. No.lSl and 158. 

Rule 3(d) Typing/printing shall be in Font 
Size 12 and in one and half spacing. 

3(e) The proceedings/pleadings shall bear 
running page number and continuous 
annexure numbers that is with prefix "P", in 
the case of documents filed by the Petitioner 
and prefix "R" in the case of documents filed 
by the respondents. Where there are more 
than one respondent then the documents filed 
will have prefix "R" with the respondent No. 
that is in case counter affidavit is being filed 
on behalf of Respondent No. 2 to 4, then the 
document will have prefix R2 etc. 
(Substitution made in CS 151 by CS 158). 

The Rule so amended shall be read as follows:-

Rule 3 (d) Typing/printing shall be in Font size 
14 and in double spacing. 

Rule 3(e) The proceedings/pleadings shall bear 
running page number and continuous annexure 
numbers, continuously at the top, in the middle 
and top right comer of the page respectively. As 
far as annexure numbers are concerned, the 
number shall be prefixed 'P', in the case of 
documents filed by the Petitioner and prefixed by 
'R' in the case of documents filed by the 
respondents and where there are more than one 
respondent, annexure number shall be prefixed 
by 'R' along with number status of 
Respondent followed by annexure number. 

By Order of the Court, 
RUDRA PRAKASH MISHRA, 

Registrar GeneraL 

the 

PUBLISHED AND PRINTED BY THE SUPERINTENDENT, 
BIHAR SECRETARIAT PRESS, PATNA, 
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Dnted, the J.!:C_July, 2023. 

np~ llf lhc ill l.CIIC notlncnt ion in n·spcct or .s. No. l76 is rorwnnlcd to the Pres ident, Bar Association; 
th r P rl·~ id\' lll, Ad' Ol.' ll ll' Assodntion ; the Pre ident Ln wycrs Associntioll' the Secretory Bar Association ·, 
tl "' . • ' ' _w ' rrre1t1r~ • ".'h oentr Assot:hllion; the ecrehtr)•, Lnwyers Au ocintlon, Pntna High Court, Patna ; the 
~\'ri'C I IIr~ · Oi.s t ~· 1 c 1 Bur Assudntion, l>11tnn ivil Courts, Pntnn; the Secretary, District Bar Association, 
' . 1" 11 11 It~ Cl\' 11 Courts, Pntnn; the Sccretnry, District Dnr Assoclntion, Dannpur Civil Courts, Patna; the 
~~.~rctt r~ Gt•ncrll l, Tn~11tion Unr Assodnt ion IJihnr, 1'11tnn ; the J .R -cum- P.P.S. to the Hon'ble the Chief 
J ust i ,· ~· -. Tlw .l'.A. to th1.• Rriistrur Gcnerul : P.A. to the Registrnr (Vigilnnce): P.A. to the Registrar 

d~n uH . I n\1 10 11 ) : P.A. to the Rcgistrnr (Estnblishment) ; P.A. to the Registrar (Appointment) ; P.A. to the 
Rc)!IStnu· (I.T. - 1.' 11111 - C P.C): l'. A. to the Joint Registrar (Establishment) ; P.A. to the Registrar (List & 
, 0 111 111_•ter): P. · to th r J oint Registrar (Judicio I) ; O.S.D./O.S.D. (Computerization); Joint Registrar 1/c, 

t: s~:~bh~ hl~ t rn t Depnrtmrnt : Joint Registrnr lie, P.A. Section ; Joint Registrar lie, Copying Department; 
.lnmt Rrg1stra r lie. Criminal Deportment: Deputy Registrar/Assistant Registrar llc, Accounts (General) 
l)epartmr nt : Drput y Registrar/Ass istant Registrar lie, Training & Skill Development; Deputy 
Re~ist r:~r/Ass is hlnt Registrnr 1/c, Criminal Revision Section ; Deputy Registrar/Assistant Registrar 1/c, 

.-imin:tl (Di pos:tl) Section : Deputy Registrnr/Assistant Registrar 1/c, Judicial Dispatch Section; Deputy 
Registrar/Ass istant Rrgistrar 1/c, Writ (Pre) Section; Deputy Registrar/Assistant Registrar 1/c, M.A. & 
Ta \ Sect ion: Deputy Registrar/Assistant Registrar lie, List Section; Deputy Registrar/Assistant Registrar 
l 'c. \\ rit (Disposal) Section : Deputy Registrar/Assistant Registrar lie, Centralized Letter Receiving 
Cent re: Deputy Registrar/Assistant Registrar 1/c, A.D. (Mise) Section ; Deputy Registrar/Assistant 
Registrar lie, Criminal Filing Section ; Deputy Registrar/Assistant Registrar 1/c, C.R., L.P.A. & Civil 
Rr ' i " (Disposa l) Section ; Deputy Registrar/Assistant Registrar 1/c, Criminal Stamp Reporting Section; 
Deput ~ Registrar/ Assistant Registrar 1/c, Protocol Section; Deputy Registrar/ Assistant Registrar 1/c, A.D. 
(Establishment): Deputy Registrar/Assistant Registrar 1/c, Lawazima Board ; Deputy Registrar/Assistant 
Rrgistra r lie, Criminal Miscellaneous Section; Deputy Registrar/Assistant Registrar lie, First Appeal 
St"ction: Deputy Registrar/Assistant Registrar 1/c, A.D. (General); Ueputy Registrar/Assistant Registrar 
1/c. Court Officer·s Office; Deputy Registrar/Assistant Registrar 1/c, Crirpinal Disposal Section; Deputy 
Rt"gistnr/Assistant Registrar 1/e, Criminal (Misc.) Section; Deputy Registrar/Assistant Registrar 1/c, 
Purchase Cell: Deputy Registrar/Assistant Registrar 1/c, Supreme Court Department; Deputy 
Re-gistra r/Assistant Registrar lie, A.D. (General) ; Deputy Registrar/Assistant Registrar lie, Record Room 
(Ci, il & Criminal): Deputy Registrar/Assistant Registrar 1/c, Original & Election Department; Deputy 
Registra r/Assistant Registra r -cum- Oath Commissioner; 1/c P.A. Section; S.O. 1/c, Accounts 
(E btblishment): S.O. 1/c, Accounts (General) ; S.O. lie, Administrative (Appointment); S.O. lie, 
Administrative (Misc.) ; S.O. lie A.O.R. Cell; S.O. lie, Administrative (Statistical); S.O. lie, C.O. Office; 
S.O. l ie. C.R. & L.P.A. (Disposal) Section; S.O. lie, Centralised Filing Section; S.O. lie, Civil Revision 
(Pending) Section; S.O. lie, Civil Stamp Reporting Section; S.O. 1/c, Computer Cell + Reception -cum­
Information Centre; S.O. lie Conference Cell; S.O. lie, Copying (Criminal) Dept. ; S.O. 1/c, Copying 
(General) Dept; S.O. 1/c, Copying (Writ) Dept; S.O. llc, Court Master Section; S.O. 1/e, Criminal 
(Dis posal) Section : S.O. lie, Criminal (Miscellaneous) Section; S.O. lie, Criminal Appeal Section; S.O. lie, 
Criminal Revision Section; S.O. 1/c, Criminal Stamp Reporting Section; S.O. 1/c, Decree Department; S.O. 
1/c Digitization Cell ; S.O. lie, Fax Seetion;S.O. 1/c, Filing Section; S.O. 1/c, First Appeal Section; S.O. llc, 
Issue Section ; S.O. 1/C, Juvenile Justice Secretariat; S.O. 1/c, J.O.S.R.R. (Judicial Officer Service Record 
Room): S.O. 1/c, Judges Library ; S.O. 1/c, Lawazima Section; S.O. 1/c, Legal Aid Committee; S.O. 1/c, 
Lega l Cell : S.O. lie, List Section; S.O. lie, LPA & Civil Review (Pending) Section; S.O. 1/c, M.A. & Tax 
Section : S.O. 1/c, M.J.C. (Disposal) Section; S.O. 1/c, M.J.C. (Pending) Section ; S.O. lie, Mediation Centre; 

.0. 1/c, Monitoring Cell - I; S.O. 1/c, Monitoring Cell- II ; S.O. 1/c, Original & Election Dept. ; S.O. lie, 
P.B.X./ U.B.I.X. Operator; S.O. 1/c, Pass Distributor; S.O. 1/c, Protocol Section; S.O. lie, Purchase Cell; 
S.O. J/c, l{ ight to Information Cell; S.O. 1/c, Receiving Section -cum-Centralised Letter Receiving Centre; 
S.O. J/c, Record l~oom (Criminal); S.O. lie, Record Room (Judicial) ; S.O. 1/C, Recruitment and 
Appoiutrnent Section ; S.O. 1/c, Registrar's Inspection; S.O. 1/c, Second Appeal Section; S.O. 1/c, Selection 
and Appointment Cell ; S.O. 1/c, Stationery Dept. ; S.O. lie, Supreme Court Dept. ; S.O. 1/c, Translation 
Dt pt. ; S.O. 1/c, V.D.(Despatch) ; S.O. 1/c, Vigilance Cell ; S.O. 1/c, Writ (Disposul) Section; S.O. lie, Writ 
(Post) Section ; S.O. 1/c, Writ (J>rc) Section; S.O. 1/c, Defective Section (Civil); I Senior Programmer for 

in formation aud uet drul. 

Enclo urt:-A ~ above. 

I J> ~ta ~ l.' upload till.' gazette notificatiou 011 lht Official website or the Hon'blc Court . 

Office : 0612-71 58601, 2504111, FAX : 0612-2504088, Email id: reg.vlg.hcpat-bih@nic.in 

All Communicat ions Should be Addressed to the Registrar by Des ignat ion and not by Name 
PageJ/"!1 
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